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Committee on Safety measures In
Mines

6553. SHRI PARASRAMBHARDWAU:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have set
up any committee to look into the safety
requirement in mines;

(b) if so, the details thereof; and

(c) the time by which the report is likely
to be submitted?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHR1 PABAN SINGH
GHATOWAR): (a) No such committee has
been set up by the Ministry of Labour. How-
ever, as per the Mines Rules 1955, Safety
Committees are required to be constituted
for every mine wherein more than 100 per-
sons are ordinarily employedsubject to other
stipulations provided for in the said Rules.

(b) and (c). Do not arise.

Reservation Policy in Aided
Organisationlnstitutions

6554. SHRIRAM VILAS PASWAN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether the Building Material and
Technology Council and Central Govt.
Emlyoees Welfare Housing Organisation
are under the Ministry of Urban Develop-
ment and are receiving some grant-in-aid;

() if so, the amount of grant-in-aid
received by these organisations so far dur-
ing each of the last three years;

(c) whether institutions/organisations
receiving more than Rs. 2 lakhs grant-in-aid
are required to follow the reservation policy
of the Government;

(d) whether these Organisations also
follow the reservation policy; and

(e) ff not, the action taken by the Gov-
emment to ensure strict observance of the
reservation policy by these institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM); (a) Yes, Sir.

(b) The Building Materials and Technol-
ogy Promotion Council (BMTPC) and the
Central Government Employees Welfare
Housing Organisation (CGEWHO) were set
up in 1990. The details of grants given to
these Organisations in 1990-91 and 1991-
92 are as under:

Building Materials and

Central Govemment Employses
Technology Promotion Welfare Housing Organisation
Council
(BMTPC) (Rs. in lakhs) (CGEWHO)
1990-91 100.00 5.00
1991-92 200.00 10.00
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(c) and (d). This rule is applicable to
those Institutions which employ more than
20 persons on a regular basis. As on date,
both the institutions have less than 20 regu-
lar employees. However, both the
Organisations are providing for reservation
policy of Government in their rules.

(e) Does not arise.

Privatisation of Malabar Cement,
Kerala

6555. SHRI V.S. VWJAYARAGHAVAN:
Will the PRIME MINISTER be pleased to
state: .

(a)whetherthe Union Government have
any proposal to privatise the ‘Malabar Ce-
ment’ the largest public sectorundertaking in
Valayar in Kerala;

(b) if so, the details thereof;

(c) whether some private companies
have also approached the Union Govemn-
ment in this regard;

(d) it so, the details thereof; and

() the total amount of loss recorded by
the abovefactoryduringthe lastthree years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(®) to (d). Do not arise.

(e). As perinformation received from M/
s Malabar Cements Limited, the details of
loss/profit of the company for the last three
years are as follows:-

1989-90 - Loss Rs. 96.95 lakhs
1990-91 - Profit Rs. 15.94 lakhs

1991-92 - Provisional Profit Rs. 200 lakhs
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Recommendations of C.S.1.R. Review
Committee

6556. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Review Committee of
Council of Scientific and Industrial Research
had recommended that C.S.I.R. should
reorient its finances and activities to gener-
ate one-third of its total expenditure from
sponsored research, by the end of the Sev-
enth Plan;

(b) if so, the C.S.L.R. laboratories which
have been ableto achieve this objective after
four-and-a-half years of the above recom-
mendation;

(c) whetherthe performance of C.S.LR.
laboratories to conduct sponsored research
has been satisfactory; and

(d) i not, the reasons thereof and the
corrective steps, if any, proposed to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

{b) The directive to generate one-third
of R&D expenditure from external sources is
for CSIR as a whole and not individually for
each of its laboratories. Nonetheless, 20%
of the CSIR laboratories were already gen-
erating more than one-third of their expendi-
ture from external sources by 1990-91 itself.

(c) Yes, Sir. This is evident from the fact
that the external cashflow to CSIR has in-
creased from Rs. 31 crore in 1986-87 to Rs.
64 crore In 1990-91.

{d) Does not arise.





